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Notification

• • • The 4th March, 2014 . -*- • •

No. 22—HLA of 2014/23.—l'he Haryana State Legislature (Prevention of
Disqualification) Amendment Bill, 2014 is hereby published for general ilformation
under proviso to Rule 128 of the Rules of Procedure and Conduct.of Business in
the Haryana Legislative Assembly *

Bill No. 22—HLA of 2014

THE HARYANA STATE LEGISLATURE (PREVENTION OF •
' DISQUALIFICATION) AMENDMENT BILL, 2014.

•A

BILL

fiirther to amend the Haryana State Legislature (Prevention of
Disqualification) Act, 1974.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :-

1. This Act may be called the Haryana State Legislature (Prevention of Short title.

Disqualification) Amendment Act, 2014.

• Price : Rs. 5.00 (1087)



Amendment of
section 3 of
Haryana Act 41
of 1974.
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2.. Ir. sub -section (1) of section 3 of the Haryana State Legislature
(Prevention of Disqualification) Act, 1974,— •

(i) in clause (in), f.or the.sign "." existing at the end, the sign ";" shall
• be substituted; and.

(ii) after clause (m), the, following clause shall be added, namely :—

"(n) Political. Advisor to Chief Minister, Haryana.". •
_
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STATEMENT OF OBJECTS AND REASONS

Section 3 of the Haryana *State Legislature (Prevention of Disqualification)
Act, 1974, provides certain offices of profit not to disqualify the holder thereof for
being elected 'as, or for being a member of the Legislature of State of Haryana. The
office of Political Advisor to Chief Minister, Haryana is not included in any clause/
sub -section of Section 3 thereof. Now, the Government has decided to include the
post of Political Advisor to Chief Minister, Haryana in the said Section 3 of Haryana
State Legislature (Prevention of Disqualification) Act, 1974. In order to include
the office of Political Advisor to Chief Minister, Haryana in the clause/sub-section
of Section 3 of said Act, this Bill is to be present in the Vidhan Sabha Session.

BHUPINDER SINGH HOODA,

Chief Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the
Constitution of India, recommended to the Haryana. Legislative Assembly the
introduction and consideration of the Bill. • •

C h an d i g a r h : • . ... " •.• SUMiT Kt.TMAR. .... . . .
The 4th March, 2014. • . Secretary:. .. •. .
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FINANCIAL MEMORANDUM,
Section 3 of the HaryanaState Legislature (Prevention of Disqualification)

Act. 1974, provides.certain offices of profit not to disqualify the holder thereof for.
being elected as, or for being a member of the Legislature ofState of Hary.ana. The
office of Political Advisor to Chief Minister, Haryana is not included in any clausc/
sub -section of Section 3 thereof. Now the Government has decided to include the
post of Political Advisor to Chief Minister, Haryana in the said Section 3 of Haryana
State Legislature (Prevention of Disqualification) Act, 1974. - •

As provision has been made to include the post of Political Advisor to.
Chief Minister, Haryana in the said Act, approximately annual expenditure of
Rs. 12,00,000/- (Rupees Twelve Lakh only) will be met out from the State
Exchequer.
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